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(iv) The Indian Forest Service
(Fixation of Cadre Stren-

ed in  Notiflcation No.
GSR. 17 in Gazetts of
India dated the 7th Janu-

ary, 1967. [Placed in the
Library. See No. LT-134/
€17.]

1230 hra.

ANNOUNCEMENT RE. PANEL OF
CHAIRMEN

Mr. Speaker: I have to inform the
House that under sub-rule (1) of
rule 9 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
sominate the following Members on
the Panel of Chairmen:—

1. Dr. D. 8. Rajy,

1. Shri P. K. Deo,

& Shri X. Manoharan

4. Shri C. K. Bhattacharyya,

& Shri Gurdial Singh Dhillon,
and

6, Shri Bal Raj Madhok.

m—————

12.30% hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Thirty-seventh, Thirty eighth

Thirty-ninth Reports

: The Chairman, Com-

mittee on Public Undertakings pra-

sented to the Speaker on the 3rd

March, 1967, the following Reports:—

1. Thirty-seventh Report of the

Committee on Public Under-

takings on the Hindustan
Shipyard Ltd.

2. Thirty-Eighth Report of the
Committee on Public Under-
takings on the Pyrites and
Chemicals Development Co.
Ltd.

8. Thirty-Ninth Report of the
Committee on Public Under-
takings on the Bharat Heavy
Electricals Litd.

and

-

POCHapors  MANCEIL I  PersosstBupbeaaion  1gfs

ANNOUNCEMENT RE: PANEL OF
CHAIRMEN—contd,

Shri Hem Barua (Mangaldai): In
the pane] of names you have ane
nounced, is there a Lady Member?

Mr, Speaker: Unfortunately no

Shri 8, M. Banerjee
There should be one.

Mr. Speaker: Next time I an-
nounce it we will have a lady Mem-
ber also.

Shrimati Tarkeshwari Sinha
(Barh): Add him. It will compen~-
sate for everything.

(Kanpur):

12301 hrs,

PERSONAL EXPLANATION BY
MEMBER

{Shri Masani)

Shri M. R. Masani (Rajkot) Mr.,
Speaker, Sir, I was sorry to learn
that yesterday, after I and other
members of the Opposition had left
ths House during the election of the
Deputy Speaker, the Prime Minister
chose in our absence to say certamn
things which are at variance with
the truth. Since she has misquoted
what I had said to her whan I saw
her at 11 AM. on the 27th  March,
with & view to creating prejudice
against me, I wish {o state the cor-
rect facts by way of personal explas
nation,



“gme Prime Minister .has quotod

_4e. ag saying that ‘hé admitted

""%o.-me that there were three
groups, Jlarge groups with large
pumbers involved, within the Op-
. position who did not support their
nomination. But he said you should not
.bother about these people”. I am
sorry to have to say that I did not
say anything of the kind.

When I saw the Prime Minisrter at
11 aA.M. on the 2Tth, I went specifi-
cally to plead with her not to make
any nomination from among the
Congress Party. I told her that I
wag authoriseq to nrgotiate this mat-
ter on behalf of all seven Opposition
parties. When she mentioned that
several people had b-en to her to say
that they did not accept Mr. Kunte,
1 asked her to tell me who those peo-
ple w:re. She said she was not at
liberty to mention ‘their names as
they did not wish their names to be
mentioned, 1 told her that this was
very strange and rcquested her not
to take any notice of such unautho-
riseq persons 1 assured her that
Opposition unity was there and
would, in any event b~ re-es:ablished
completely by the time we met her
at 5 p.M. that afternoon.

I am sorry that the Prime Minister
also told the House that “the position
last night was not at al] clear” after
all of us including Mr, Gopalan and
Mr, Ananda Nambiar vf the Left
Communist Party, had specifically
.told her at meeting with her at her
initiative at 5 p.M. that afternoon that
the Oppnsition was compl:tely united
behing Mr. Kunte. -

12.33 hrs.

ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL
Mr. Speaker: Shri Chagla,

.. The Min'ster of Parlamen‘ary
- Affairs and Communications (Dr. Rem
. Snbhag Singh): On behalf of Shri
. M. C, Chagla, T beg to move:

S . “That the Bill to continue the

Powers) Continuance
Bill

Armed Forces. (Special Powers
Regulation, 1958, for a further
period, be taken into considera-

tion".

o Ty e Mfgwr (wwhr) ¢
AT ARG AT §
Mr. Speaker: Motion moved:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958, for a further
period, be taken into considera-

tion”,

st wy fed (fiT) : womw
w2, d gaE &7 ga frdires Y
¥ faar 9 AT @ A g9 N qo
g fear smxr
Mr. Speaker: We have one hour

tor this. Later we shall continue with
the discussion on the Food situation,

oft wrzw fagrdt wroddt (amamg):
weaw aEed, BT ¥ W& ag fadqw
wwcG gl A wg § 7

o T g fag : & st wrrew
NIwyag @ mweTc g

oft wew fugrd woddt :  wr ot
s & w9 A wfawre faar § fs ag
ITH 77w ¥ o Fdw tw sl ar g
A A AW A G & ?

o v gn fag : WY oY sy
dwFTasIT g '

Ganesh Ghosh (Calcutta
I want to speak on this,

Shri
South):

Mr. Speaker: Shri indrajit Gupta.

S8hrl Jndrajit Gupta (Alipore): I .
would request you to send for the

Minister. Otherwise, there is no point = -

in speaking.




